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i, a9 ) worary aRads e 

Fftrg=aT 

7% e, 12 7€, 2021 

AT 1848().—FET TTHTT, TATATW (F7em) wiaferm, 1986 (1986 #7 29) F &y 3 fi vu- 

ST (3) BT WET ARRAT FT TN F2 g0 7 91 FYaTe F THAA A= §i a7 gy i G 
14 e, 2006 #T HfRR=ET ST F . A 1533 (9) F ATEI F, (THF TATT TH IF AT F =T 

F T T ST AT T F T, 7 A7 e Tiead waers #1 @ 20 fFwe=w, 2017 i 

=T T . W 4001 () F I At F A aftewa v gu, g oF aftmew 3 ez G 

AT § AT FEA FT AT AT TAT B, TST T THALOT T AR AT (THESATETT), AT TEO 

(T TATT T ATERTAAT H T I SRFL, AL T F AT ) v wferter v v aftatom wv 

T IS FIAT G, AATT — 

1. | ofr . S wrft T, arduue (Farf) FETE; 

2. | =t vt STt ¥y, smeerre, qataw e G, I, 

et FrafEramers, e 

3. | weT F frerw wiv, Suwueiedr frar, wier wger afEETer, T TEer At 

2605 GI2021 (&)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC. 3(ii)] 

2. TTTEARTOT, STeT WEeT F ALTA AT TIE TATA § T AT F T A qva 7 o a7 fir 
THATATE 3 oI ST ATt 

3. 

4. 

TR, ATeT TEeT I AT ® 7 AR et v s s wirert w v e #em 

TTTRIRTOT, ATET ST, LT WEeT TS 3 for AT 5 % arefiw iy wrow vt Freras qeiwe afwfy 

(e € w ) F¥ Rrewrtvernt 77 g fov sem 

5. STfarEReT, dier weer, Y FErEAT F TAe % oy T T, qie T2 A TeT qH F THe 

T T T FRASTOS qearrr wiRt (THEH) (S AT UHEUY, SAer ST FT F0AT) FT A5 FAAT 

et Frerforfere aees 269, ata 

1. =t A aw. fiffmm 7, s 

Forferer goffRarteT fram, 

ey FreafEamem, Femarmmm 

AL ; 

=t fer siww T 

=R (aré/H), s A Ee it 

THATEE, ATRTCAT[EH, T =y 

ot oft. = =T, 

(GEUREWRIRIEER IR EEIEH 

ey FreafEmem, Femaramw 

oI 7, o 

Seerer, it fstre 7 e B, 

ey FreafEamem, Femartmm 

S e T, 

oo R FrafEemer, e R 

ot . wefrae 

e e St S, asaw 

ot T, for s v, 

forzem (forartfa), 

. ST AT, STEATTR 

oY vt wfgen frateme, et 

oY TR FoFE T, 

AL, T FAAT, 

10. 

grestrog afeEiteft die St St (), F=re 

1. oY At T AT, 

ey frfarer Tefifaatiar famr 

12. <t S ATeret, wETE e 
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oY oA At ety 

13, | 9. %, 7w 9, T 

TTEATT, S T 

14. | =¥, Fwear gerita T 

AT, 

st droeer fsma e, ATt 

15. | e AT qfSee, i wer wgu e A e atET 

6. T WY, ST TLOT 3 AT AT TEET TIATA H T ATEAAT AV ST A arra 7 o AT fir 

T % forT e et 

7. £ U AT, e W I witrEAT # 74 fAfAfE aftet w v s afiet w7 arers wem 

8. TEEUET, A TR ATRF IR F M 9w w AR d7 AT e e § qgwi 

TTH T T SATH 337 A7 A1 TEAT T TE ET TR, TgEd 7 A= sy gem 

9. Rt ¥ Freft Brame 1 = 5 o 

(F) TR, Ster TR A we € A, Aver W99 F qeme AT wEeT qg "iva w06 ¥ G 

werReff TRTE S B T T F ATy 92 g g 

(@) wrtRERTr, wter g A we € w Ay, Ay T A F A0 3 ST T, e g 

i me €AY, e wEer g geArEA B s At ft afierom F forn gt 

T HEATHA (SATET), TATATI T TISHT FATE T | F a7 FTE Trwed 3, 7 &7 I 

E, A 

@M =t T b Tt & wrfiee, gt w2 @ e € u Ay, aig g2er F e av wre qeey 

et af¥erremr s % forg #rg werweft Far e e § AT SAET et F q=e 

FT F, T oAl & F Oy weAraent g et ¥ S et Ry g F geae 

£t & srfdeeo, atg w2 @7 vy, wie g it Gzwt § T wttatom g A 

Exull 

10.  ITRERTOT, e Toor 9 UF U A, Aer T7 % forw wierer F w9 § F FA F o angr wLor 

TYHTT TF ATHFT T AT FAAT A ST 77 Ao F weft aifEfier v F e § wd G 

ST T T HEPAT WA FAT T Ay, wivae e Tt e g afeefer #) 

11, ofersRon, aper wer oY UW U MY, e TI F ALTA AT WIEAT FT A5 I, ATAT AT AT 

TEATE AT ATET TL9T 7T et o foaret 3 ergerre foam smoam 

[T, . $-11013/36/2007.am5m-11(1)] 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th May, 2021 

S.0. 1848(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.0.1533(E), dated the 14 September, 
2006 (hereinafter referred to as the said notification), and in supersession of the notification of the 
Govemnment of India in the Ministry of Environment, Forest and Climate Change, number S.O. 4001(E). 

dated the 20" December, 2017, except as respects things done or omitted to be done before such 
supersession, the Central Government hereby constitutes the State Level Environment Impact Assessment 
Authority, Andhra Pradesh (hereinafter referred to as the Authority, Andhra Pradesh) comprising of the 

following Members, namely: - 

1. Sri P. Venkata Rami Reddy, IAS (Retd.) Chairman; 

2. Dr. Thatiparthi Byragi Reddy Member; 

Professor. Department of Environmental Sciences, 

Andhra University, Visakhapatnam 

3. Special Secretary to Govemment, EFS&T Department, A.P. Member Secretary. 
Secretariat, Velagapudi. 

2. The Chairman and Members of the Authority, Andhra Pradesh shall hold office for a term of three 

years from the date of publication of this notification in the Official Gazette. 

3. The Authority, Andhra Pradesh shall exercise such powers and follow such procedures as specified 
in the said notification. 

4. The Authority, Andhra Pradesh shall take its decision on the recommendations of the State Level 

Expert Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Andhra Pradesh. 

5. For the purpose of assisting the Authority, Andhra Pradesh, the Central Government in consultation 
with the State Government of Andhra Pradesh, hereby constitutes the State Level Expert Appraisal 

Committee (SEAC) (hereinafter referred to as SEAC, Andhra Pradesh) comprising of the following 
Members, namely: - 

1. Dr. G. V. R. Srinivasa Rao, Professor, Chairman; 

Civil Engineering Department, 

Andhra University, Visakhapatnam 

2. Dr. Dinesh Sankar Reddy Member; 

Registrar (IC), 

Professor of Chemical Engineering, 

NIT, Tadepalligudem, West Godavari 

3. Prof. G. Gnana Mani, Member; 

Retd., Professor of Zoology, 

Andhra University, Visakhapatnam 

4. Prof. U. Shameem. Member; 

Chairman, BoS Dept. of Zoology, 

Andhra University, Visakhapatnam 

5. Dr. Kiranmai, Assistant Professor, Member; 

Dept. of Bio Technology, 

Vikrama Simhapuri University, Nellore District 

6. Prof. C. Sasidhar Member; 
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Professor of Civil Engineering, INTU, Anantapur 

Prof. N. Siva Prasad Reddy, Member; 

Director (Academics), 

Brindavan Institute of Technology & Science, Kurnool 

Prof. D. Bharathi, Professor Member; 

Dept. of Bio Sciences & Sericulture, 

Sri Padmavathi Mahila Viswa Vidhyalayam, Tirupathi 

Sri Katamneni Venkata Ramana, Member; 

Head of Mining Dept. 

Government Polytechnic, Narsipatnam 

10. Dr. M. Sunandana Reddy, Associate Professor, Member; 

RGM College of Engineering & Technology (Autonomous), Nandyal. 

11. Sri Matli Chandra Sekhar Member; 

Professor, Head of Department of Civil Engineering, 

NIT, Warangal 

12. Dr. G. Madhavi, Associate Professor Member; 

Department of Chemistry, 

Sri Venkateswara University, Tirupathi 

13. Prof. K. Thyaga Raju, Member; 

Professor of Bio-Chemistry, 

S. V. University, Tirupathi 

14. Dr. Gummalla Prasanthi Member; 

Professor, 

Vijaya Institute of Pharmaceutical Sciences, Vijayawada. 

15. Chief Environmental Engineer, Andhra Pradesh Pollution Control Board. Member Secretary. 

6. 

7. 

8. 

9. 

The Chairman and Members of SEAC, Andhra Pradesh shall hold office for a term of three years 
from the date of publication of this notification in the Official Gazette. 

The SEAC, Andhra Pradesh shall exercise such powers and follow such procedures as specified in 
the said notification. 

The SEAC, Andhra Pradesh shall function on the principle of collective responsibility and the 
Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of 

the majority shall prevail. 

In order to avoid any conflict of interest - 

@ 

© 

the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh 

shall declare as to which consulting organisation they have been associated with and also the 

project proponents; 

the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh 

shall not undertake any consultation or associate with preparation of Environmental Impact 

Assessment (EIA) Environment Management Plan for a project, which is to be appraised by 
the Authority, Andhra Pradesh and SEAC, Andhra Pradesh during their tenure; and 

if in the past five years, the Chairman or any of the Members of the Authority, Andhra 
Pradesh and SEAC, Andhra Pradesh have provided consultancy services or conducted EIA 

studies for any project proponent, in that event they shall recuse themselves from the 
meeting of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh in the process of 

appraisal of any project being proposed by such proponents.



6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)] 

10. The Government of Andhra Pradesh shall notify an agency to act as Secretariat for the Authority, 
Andhra Pradesh and SEAC, Andhra Pradesh and the Secretariat shall provide all financial and logistic 

support including accommodation, transportation and such other facilities in respect of all their statutory 
functions. 

11. The sitting fee, travelling allowances and deamess allowances to the Chairman and Members of the 

Authority, Andhra Pradesh and SEAC, Andhra Pradesh shall be paid as per the rules of the State 
Government of Andhra Pradesh. 

[F. No. J-11013/36/2007-IA IKT)] 

JIGMET TAKPA, Jt. Secy. 
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